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RE. NOTICES OF PRIVILEGE MO-
TIONS AGAINST THF. MINISTER
OF FINANCE AND SHRI ARUN
SHOURIE—Contd,
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SHRy J. K. JAIN: Please allow me
to rise on a point of order. (Inter-
ruptions).
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MR. DEPUTY CHAIRMAN: Now,
I would like to tell Mr. Jain that
once we have allowed the matter fo
be raised, this will be raised. You
can waste the time of the House as
much as you like I do not mind it.

SHR] J. K. JAIN: The Chair is
responsible because you are allowing
them. (Interruptions) What is hap-
pening iy not according to the prg-
cedure, Sir, I protest. Whatever 1is
going on this House under your
Chairmanship is not under the proce-
dure. And I protest and I stage a
walk-out against the behaviour of
the Chair. The Chair cannot do this.
You are conducting the House against”
the procedure and 1 stage a walk-out
because we are not to sit here and
hear whatever these people are bark-
ing here.

At this stage, the hon.
left the Chamber.

Member
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MR. DEPUTY CHAIRMAN: Please
do not write ., He will not go on

record, (Interruptins)., Nothing has
been recorded., So, what ig the
question?

SHRI (MOLANA) ASRARUL
H AQ * * ®

MR. DEPUTY CHAIRMAN:
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*+sNot recorded.
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w &1 % w=i gauy Fq Mn?
4T AW I§ FT AT wgT &, I
w& R FT- 08 YT W qWA § Al
You are free to repeat it. Nowhere

has it 'gone on record, Yes, Mr, Ad-
vani.

SHRI LAL K. ADVAN] (Gujarat):
Mr. Dputy Chajrman, Sif, I am grate-
ful to you for ensuring that this
important matter ig discussed in a
proper atmosphere in this House, 1
am grateful also to the ruling party
for enabling ug to continue thig dis-
cussion today. Otherwise, perhaps, it
would have ended las{ evening in an
hour or so, But, somehow because of
varioug points of order raisedq and
all that we have been given this
opportunity of carrying on the debate
today also; though it is rather un-
fortunate that we will be encroaching
upon, the non-official business.

Sir, T will try to sum up. I will
not repeat anything that 1 have said
yesterday angd confine mysélf to the
objectives that I had placed at the
outaet. One single sentence, statement

made by Mr. Venkataraman, the Fi-
nance Minister, in the course of his
replies to the Calling Attention
Motion is what I impugne and what
I regard ag having misled the House.
I hold that he has done so wilfully
but at this particular point of time,
when I am merely making out a
prima facie case, T would say that
this House has been misled by his
statement and it would be for the
Privileges Committee or this whole
House to inquire and investigate how
this kind of misleading took place.
Whether someone else misledq Mr.
Venkataraman, I do not know. But
so far as we are concerned, this is
the statement that he made in the
House, namely, that he tolg our
Hquse that Mrs. Gendhi did not agree
to her name being associated with
the Trust, Mr. Antulay proposed to
set up. What she agreedq to was that
the Pratishthan should be established
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and not that her name should be
associated with it. And when she came
to know about it, she asked them to
withdraw her nameé. The first part
refers to consern, The second part
refers to withdrawal of her name,
when she came to know of it. My
contention is that on both these
counts, whether she give the consent,

Mr. Venkataraman hag not told the-

truth. All the evidence that is avail-
able before the country, before wus,
some of which I mentioned yesterday,
I do not propose to repeat it, all that
evidence, and that is not evidence
from me, it is from the Maharashtra
Government, It i§ from the Govern-
ment of India, Maharashtra Informa-
tion Department, and also the press,
because what the press reported in
October 1980, if it i@ contradicted
only in September 1981, prima facie,
it would appear that what was said
then wag correct ang it is only be-
cause of the nature of the factg that
have surfaced, because of the expo-
sure of various scandals, that today
it is being contradicted. Otherwise,
there ig no ground to disbelieve today
the Mombai Sarkar, or the Free Press
Journal or the Maharashtra Times or
the Lok Satta or the Indian Express,
when in October 1980 they reported
that Mrs. Gandhi 'gave her consent,
when Mr. Antulay in the presence of
Congress (1) Legislators thanked Mrs.
Gandhi in her presence for having
given her consent. And, Sir, when the
Trust Deed wag fileg with the Com-
missioner—that is my additional
point—of  Charities,  Maharashtra,
clayse 2 ®f which says: “The Trust
hereby created shall be designed or
knowpn as Indira Gandhj Pratibha
Pratishthan ...”

it (W) wacdfen gw : wad

ot o xaf : favga aaa )

wfhrt @i aad  (wgre):
A% ardg aar € )

Shri Arun Shourie
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st SIS FET HTEITOY ¢ FA QT
AT WEF WIS § T ? (TAQE)

SHRI NARSINGH NARAIN PAN-
DEY: Sir, you h2ar my point of
order. (Interruptions,)

SHR1 LAL K. ADVANI: There can
be no point of order on this; Sir, I
am not yielding .,

&t gugAafy

At 81 (waard)

SHRI NARSINGH NARAIN PAN-
DEY: You cannot allow a dotument

to be read unless it is ..
(Interruptions.)

SHR] LAL K. ADVANI: Sir, para
2 says: “The Trust hereby created
shall be designeq or known as Indira
Gandhi Pratibha Pratishthan herein-
after referred as Trust with its
headquarters at Bombay and at such
other places in Maharashtra and
India ag the trustees may from time °
to time decide for convenience.”

g oagi g ar

Sir, I think that on thig particular
point there can be no dispute what-
soeéver that from October 1980 and
November 1980, up to the month of
June 198l—or rather August 1981—
this Pratishthan continued to be
known as Indira Gandhj 'Pratibha
Pratishthan, The account that was
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.opened by the Pratishthan in a bank
was also in the same name, The
cheques that were receiveg from
various quarters—I do not know what
ig the amount; put I am told that the
amount goes into crores; it will be
for the Government to tell us what
is the total amount of funds raised-—
_ were made out in the name of Indira
Gandhi Pratibha Pratishthan, Even
the Government of Maharashira
isseud a cheque—] can give the
number also if they want—on 25th
October 1980, before it was even
registered, by which an amount of
Rs. 10 lakhs was paid to Indira
Gandhi Pratibha Pratishthan.

Sir, these are the facts known to
all, on the basis of which if I come
to the conclusion that Mrs. Gandhi
did give her consent, the Prime
Minister did give her consent, how
can I be blamed? It would be, per-

haps if Mrs, Gandhi herself says that’

she did not give her consent;
but till now the Prime Minister
has said not a word about it. She
has not said anything, and it would
be for the Chairman here to examine
whether consent wag given or not,
and to examine whatever Mr.
Venkataraman says. If he wants, he
can call for a statement from the
Prime Minister and then examine all
the documents that we have provided
and come to a conclusion whether
eonsent wag given or not. My sub-
rission is that consent was given;
but subequently when jt was found
that money was being collected in
a Mmanner as woulj cast a reflection
on the whole Government, in the
month of June—J have with me a
_ paper published from Bombay by
name ‘The Daily’ which hag quoted
Mr. R. K. Dhawan’s letter to Mr.
Antulay, and thig is dated June 23...
(Interruptions.)

ﬂ’\'ﬂ?ﬁ st @Wi: S ) Eﬁo
oA &1 foeqr wgt & @ wav .
(wame)

MR. DEPUTY CHAIRMAN: 1t is
with the Chairman.

against Minister and 232
Shri Arun Shourie

SHR] LAL K. ADVANI: 3ir, as
you say, it is with the Chairman I
have no objection; I am merely
pointing out this letter because the
date is relevant, that i3, June 23.

st R @ : W §7
fedre Al v aFar gasT i FAY
forar 9T TEI € 1 LA IAET AIH AN
F1 #a1 Afase 1. . . (sawr)

MR, DEPUTY CHAIRMAN: Go to
the next point.

saat a0R @ed © Fi WX
nigR fewe ¥ FT AT Y 44T
g a4t T vg §1.... (sTAUT)

7. o qrtgeor wizqml : §5 W)
fear adf & a3 N9 age &
ag €. .. (wawE)

SHR] PILOO MODY (Gujgrat):
These are the cover-up agents.
(Interruptions).

SHRI LAL /K. ADVANI: Sir, 1 am
glad, you have secured the letter.
On June 23rd, she wants that 1ihe
name be dropped. But the name, is
actually dropped in the month of
August, when the whole thing has
come to the surface. Therefore, even
on the second aspect of Mr. Ven-
katararaman’s statement that when
she came to know of it, she had
her name withdrawn, my submission
is, she must have known about the
name of ‘Indira Gandhj Pratibha
Pratishthan’ in the month of October
itself ...

(Interruptions.)

SOME HON. MEMBERS: No.
‘(Interruptions).

SHRI DHARMAVIR (Uttar Pra-

desh): It is only your pregsumption.

‘(Interruptions). .
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MR. DEPUTY CHAIRMAN: You
have made your point.
(Interruptions.)

SHRI LAL K. ADVANI: Sir, on
both these counts, I hold that Mr.
Venkataraman, the Minister of Fin-
ance, has wilfuly and deliberately
mislegd the House and on the basis of

the evidence that I have produced,

there is a clear case for a further en-

quiry into the whole matter by the
Committee of Privileges. If I am

given consent to raise this matter for-
mally under rule 190, T proppse to
move a motion referring the whole
matter to the Committee of Privile-
ges, Thank you.

&t firr wx Ry goagmf o,
Rar fraarfasre 34 &1 FE0
M Tz 3 RO, (TATW)
AT A5 F Tang Tvar 0 @
gt v gareway O F Ffawr wfassiy
FHIAT 7T AIF AT IATA oFf
ghra agefv 97T R8s garsa
Ng... (waH) |

st o @Y : WIT AT
wA3 ara @a 3 ¢ ( eragw)

SHR1 PILOO MODY: Are you a

trustee? (Interruptions).
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Shri Arun Shourie
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“The Prime Minister, Shrimati
Indira Gandhi, affixed her signature
on the document giving her con-
sent to name the Maharashtra
Government Trust for promoting
talents in literature and artg as
Indira Gandhi Pratibha Pratish-

than.. . (zaaw) . . %7 508 R
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gaTe WATHIEET Foi g |

ot gqxmmrafq : 15 B fer
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CURAE R G 8 | (R e G
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at Iqgwafe
Wiwwr F@ F |
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N frwemm ;| gfT WA
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9291e; (671 | gafad 73 frmaifase
AT AT HWAT & .. (FTAAH)
Riwr Jv B Argagr wEarg s
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E1C

= guawnafs ¢ My @)
@ BOTA 1T [ fIMT g ue
0T |

o fug =g 0 AT ag FOA
qar &0q f5 *9

st ITIALE ;. QHIeA w7 |

st fog ez @ ¢ gav @A ..
(3qaeA) . ..

SHR] DHARMAVIR: Sir, I want
to draw your attention to the sub-
ject of the Calling Attention Motion.
It is stated here;

“Shri Sawaisingh Sisodia, Minis-
ter of State in the Ministry of Fi-
narice, made a statement in res.
ponse to the ‘Calling Attention’
matér regarding the reported ir-
regularities in the matter of gran-
ting income-tax  exemptions to
certain Trusts in Maharashtra and
maldistribution of essential com-
modities like cement in that State,
raised by Shri Era Sezhiyan ...

av, vif4q waema ® fywg gar
2 w3t gan o qWE W g
sl RRHOW FHIIFOT AT
gM W WA TE  HIG FH
W AT 1 g W 4§ Wee(
T HATATAT |
BT IR
fed |
oft foe weg |0 ;oA ww
Wl g |
T W0 A SRS TITY A
FATAR 18 D ATFT FZATE & 11

[T AT QHIS
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HHIAC, 1980 W EIA wEEQ  #AT
fs7 7 wdafee gadin 99 Taraa

@ ag wmw g WY zafeyr =

CIET G AT F AFAY fFar v

TE A Fg iy aw @iy
€l WA 9r, ge od Rl
AT ,18 7awid, 1980 %) TOFT
faEza-gat 1 . § awar wigar g s
T MR AL 7 FO 30 WA
1981 Ff WA @l 1 ¥A AT
qA ¥ ¢ wigfedt  wwd @,
o wATE Tia41 FoEEr i w

qr  sfga st gfawr wfessw
Ffax . ...

st Igamala : 03 AITFY
A WA P Ag |

1 fog s i : gyawrsha

AT, Ta WL A1Q g favd qaofas
qf FRNTE | TS & ¥
w4 TFNSE H@  gg wxA & |
qgadla xaw g WA guEe @@
za® & [fwAa @@ agdE fa =N
A3a 7 afs w@Ad < rmwgmES)
s & gauraiwgfeor ata) gfawar
gfasare @Y &1 v g ..

MR. DEPUTY CHATRMAN: I am

calling one by one. Please be patient,
Shri Dinesh Goswami.

| g ww o TEEE R OX
sdr gl s wfen sfefer &
T g Tigar § fE ag aga
aer faeatei a3y sied: § &y
g Syer "ot & Fagia uv
ABiT 1 30T F S H TeE F A F ATFaRdT
I AHTon-g, . (SRR ) BTV SHA e e
gar wfae e foa far g wad) o
. . . (auw)FE AU g N FiEi )
sitg & faw sy soes fafeers & wmwer
¥ d, ¥ F g8 N (W) WK
AFTaH St 7 wad w Ay e,
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(=it fava =77 1)
T wafar A gad fadT, guE Wil
aficut site Sfeesr wY gew v faar. |,
(sazena) sufaq & wgat g f5 o
s 1 dladaes e ¥ 41 =1fen
qy g A 7 gEdwe fear L L
(wereTs)

st gqavralt : WY wHT FR.
(maum)

=i fetq =rw Wy ¢ sfFews g
g,... (staum)

.

]
st sfmte aqul ¢ T FGET ATE
FECE W YA 7. . ()

Y gugwafa ¢ 8 g ) H g
FrFAE, , G- ¥ 7 w05 smafa «§i g,
a8 fer v T §. .. (SuEew) s
& WY, gt A1 gA Afag

SHR[ PILOO MODY: Let there he
a debate op this.
qf gui & um difew. ., (suaw)
[ 3
=t sfrwTee Al 5THA, AT AERT
q Al WL Iy ol a Arusr foT ar
& agr av Qo agy «§f g afex 3w
dfre qF S QrET H/i EHEd qE
TME g a% wreaton i & I @ §
afa foe forg s e S g5 72 99r
" ag wuF FuR & fawe g | A
s ad faw 10 51 3 Y JragT @9
TG § BH A &0 T FET F 0T TG
T A A IR AL (umeEn)
SHRI LAL K. ADVANL: On a

point of order. Sir, I would like
your ruling on whether a Member

can repeatedly say fix 3yd F7 &
Trer, w04 T ' A? AT FA & fo
This ig 5 reflection on the Chair.
it guavmfa : 3R ¥ H wAAT
IO A Ju¢ R o FopRr
S . v . (wemnd)

Shri Arun Shourie
Yes, Mr. Dinesh Goswami,

SHR1 LAL K. ADVANI: On the
other point, in this House during this
debate, neither ¥ nor Shri Shiva
Chandra Jha have raised the issue of
industrial liqguor or of ¢cement or any
of the other things. ., TE B ¥

it difsd gar S Irige ) 77 Sifa
qE Gy 1 difig e fo Fae
G ST A T P AT I HS v §

3 3@ fauslie fear oe fagr @
CIRE R FE T EE I K ciliC O X
€ E... (swaam)

SHRI PILOO MODY: Mr. Deputy
Chairman, Sir, time and again the
hon. Member hag said that discussion
wag not to be held and that we are
violating that. The fact of the matter
is, it he thinks that this i a discus-
sion, 1 will teach him what a dis-
cussion is. There are a great many
thingg in this matter which we can
bring up—the propriety of holding
party meetings at the Raj Bhavan,
the propriety of the Governor at-
tending those meetings and the pro-
priety of having these thingg at
official places. That i why I am
saying, kindly make it quite clear but
so far, according to my intelligence,
nothing but pertinent pointg have
been mentioned and I would plead
with the Minister that if he does not

want a  full-scale debate, kindly
make his people sit down.
SHRI LAL K. ADVANI: There

should be a debate on political cor-
ruption. w1 g wnfe Al gfw
fafadrs wvar § suforg fafedm whom
Fog AT I dgw Sfa qf o
® ... (suxmH)

SHRI RAMAKRISHNA HEGDE:
Sir, 1 would like to know when I

would be called.
(Interruptions),

MR. DEPUTY CHAIRMAN: I will
call you, Mr, Hegde. I am calling all.
There are eight persong to be called.
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SHR; RAMAKRISHNA HEGDE:
My notice is against Mr. Venkata-
raman.

-\

3

MR. DEPUTY CHAIRMAN: Let
them be hearqd together.
(Interruptions)

SHRI DINESH GOSWAMI (As-
sam): Sir, for once I am in disagree-
ment with Mr. Advani because I be-
lieve—and this is my conviction—that
Mr. Venkataraman cannot mislead
the House and cannot tell a lie.

(Interruptions)

SHRI LAL K. ADVANI: Sir, it
seems that the whole House is in
agreement with hig motion that with-
out a debate it coulg be referred to
the Privileges Commiftee.

(Interruptions).

MR. DEPUTY CHAIRMAN: They
have agreeq to this discussion.

SHRI DINESH GOSWAMI: Sir, if
I am permitted in the serious debate
to introduce lighter vein and intro.
duce my private experience of life,
I may say in fact I am facing a
divorce in my house because of my
conviction 1o believe the hon, Fin-
ance Minister, My wife sayg that pri-
ces are rising every day.

SHRI N. K, P. SALVE (Maharash-
tra): It is a divorce of convenience.

SHRI DINESH GOSWAMI: Sir, my
wife says that prices are rising
every day but I say: “No, Mr. Ven.
kataraman has told ug in the House
that inflation is under control; I be-
lieve him.” I know, Sir, that but for
my conviction it would have Leen
very difficult for me to believe that
Mr. Venkataraman has not misled be-
.. .. (Interruptions).

SHRf SITA RAM KESRI: Sir, this
is being discussed. (Interruptions),
Please listen. The Chair has giyen or-
ders that they will confine themselves
only to (Interruptions).

[ 11 SEP.
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SHR] PILOO MODY: It is a much

better point, (Interruptions).

MR. DEPUTY CHAIRMAN: Please
come to the point,

SHRI DINESH GOSWAMI: I
am  making the point, Sir,
but for my conviction it ia very
difficult to disbelieve Mr. Advani
that Chief Minister of her own
party can make g play-thing of

the Prime Minister's name for sO
long. It ig something which ig very
difficult for me to disbelieve yet I
believe Mr. Venkataraman because I
am firmly convinced that the King
can do no wrong. I believe Mr. Ven-
kataraman although in the Maharash-
tra Legislative Assembly the Finance
Minister has said that the 'Trust is
named as Indira Gandhi Pratibha
Pratishthan. That the Finance Minis-
ter in a State can associate the name
of the Prime Minister is something
very difficult to believe; but still I
believe Mr. Venkafaraman. That the
Finance Minister has given two crores
of rupeeg to a private trust is very
difficult to believe; but still I believe
Mr. Venkataraman. I believe Mr.
Venkataraman in spite of the fact that
the Government publications have
associated the name of the Prime
Minister; still T believe Mr. Venkata-
raman. And 1 as 1 fully believe
whatever he has said. Mr. Shourie

by saying that petty lies have been
told in Parliament has denigrated the
Parliament implying that Parliament
is a place where petty lies are ex-
changed. This is what it has been
reduced to. People are telling wus,
“Look here, you go to Parliament to
exchange petty lies.” Sir, I am sure,
the Chairman, being a man of firm
conviction will disbelieve Mr. Ven-
kataramay in spite of the over-
whelming evidence. But if he believes
Mr. Venkataraman, then Mr. Shourie
is guilty of saying that Mr, Ven-
kataraman has told a petty lie; and
if thig ig not a breach of bprivilege,
God knowg what g bréach of privilege
is. (Interrupions), I can quote
from Kaul and Shakdher, page 123.
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SHRI SHRIKANT VERMA: I say
the Opposition is making the
House ...

{Interruptions)

SHRI DINESH GOSWAMI: “It is
a breach of privilege anid contempt of
the House to make spéeches or to
print ot publish any libels reflecting
the character of amy Member.” It
cannot be both ways. Eithey Mr.
VenKatarathaii has told a lie. Iy that
case, thiere must be a privilege motion
against Mr. Venkataraman, Or, alter-
natively, by saying that Mr. Ven-
kataraman has mislted though he has
not misled, Mr. Sheurie has commit-
ted a breach of privilege. Or, in the
alternative, it is a c#se wheré the
Chairman may not be able to find out
who has misted or wheo has t6ld the
correct thing, in which cese both the
céses should ‘go to the Privilege
Committee.

Before 1 sit, I want to clear only
‘one point, Somebody may say, “What
is your interest?”, because 1 am not
affected, my reply would be that Mr.
Shourie by saying that petty lies are
tolg in Parliament hag denigrated
Parliament g5 a whole and we are all
affected. Even when g Member's pri-
vilege is breached; agnother Member
can bring a breach of privilege
motjon. There gre number of prece-
dents, The cases are of Mr. FM.
Khan and two otheérs against Mrs.
Alvy and of Mr. H. V. Kamath in
tHe case of SHibban Lal Saxena. If we
take the extreme case, that the De-
puty Chairman’s ptivilege is brea-
ched, will you  bring a privilege
motion or will the Chairman (or
the Speaker) bring a privilege
motion? Somebody else of the House
will have to bring a privilege motion.
Therefore, my submission is that
being firmly convinced th&t Mr. Ven-
kataraman cannot tell a lie, I feel that
the case against Mr, Shourie should
g0 to the Privilege Committee. Tt
cannot be that néone of them has
committed a brédeh of  privilege.
In that case, I do not khow how
We can avoig sending one of the
party to the privilege Committee,
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SHRI PILOO MODY: I do not know
how the Chairman ig going to decide
when neither of them have committed
a breach of privilege,

MR. DEPUTY CHAIRMAN: You
will gee the ruling,

THE LEADER OF THE HOUSE
(SHRI PRANAB MUKHERJEE): He
will be guided by your advice.

SHRI PILOO MODY: Legal quib-
ble in legal jargon,

SHRI P, RAMAMURTI: Mr. Deputy
Chairman, Sir, I am strictly confining
my remarks to the issue whether a
prima facie case exists for reference
of the case of the issue of privilege
that I have made, that I have raised,
against Mr. Arun Shourie. I am not
now concerned with Mr. Venkata-
raman,

What are the facts”
fining myself only ta that.
want to repeat what he
facts of thé case are that Mr. Arun
Shotuirie had made certain serious
allegationg against the Maharashtra
Government, against Mr. Antulay,
against a certain trust createq by
Mr. Arntulay in the name of, what the
Maharashtra Government publications
themselveg have called, the Indira
Gandhi Pratibha Pratishthan. He hag

I am now con-
I do not
said. The

made very serious allegations with
regard to the collectiong and all that.
These are not ordinary allegationg but
very serious allegations concerning
the integrity, morality of public life
and also the question of the function-
ing of the Government. Therefore,
when these allegations were made,
they were discussed in this House, and
in the course of the discussion,
Mr Venkataraman, tie Finance Min-
ister, stated clearly, n unambiguous
words, that the Primgz Minister, Shri-
mati Indira Gandhi, did not lend her
name, did not give her consent to
asSociaté®her name with that Pratish-
than, that trust. These are the facts.
The day after he had categorically
denied that, comes Mr. Arun Shourie

‘e
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in" a leading newspaper which has
probably got a number of editions
throughout the country and whose
circulation runs to about 3 lakhs,
stating that what Mr, Venkataraman
had stated in the House was “a deli-
berate lie and deliberate misleading”
of this House. He hag stateq that.

Now, Sir, when such a statement
hag- been made, on the face of it, ¢
priori, it is a question of contempt not
only of Mr. Venkataraman but also of
the entire House that we here are a
pack of nincompoops to listen to lies
and misleading statements made by

~ the Government and not to react to

them. That is how the people judge
us., Naturally, T had expecteq that
Mr, Venkataraman himself would
bring a motion of privilege against
Mr. Arun Shourie. Unfortunately, he
has not done that. Why he did not
do that is not my concern. But I can
only submit, I can tell the other peo-
ple that people are drawing their own
inferences from that. I am not con-
cerned with that. But the point is
that after the privilege motion was
moved in this House, again Mr. Arun
Shourie comes with a leading article
in that paper. repeating in stronger
words that Mr. Venkataraman has
lied and Mr. Venkataraman has done
that, and in answer to the Chairman
also he has again repeated the same
thing,

Sir, under these circumstances, what
are we to do? Are we a pack of
nincompoops? Are we, the Members
of this House, a pack of idiots? The
House hag been brought into con-
tempt. It is not for the Chair to
decide whether a contempt has been
made or not He is not a Supreme
Court Judge sitting here in this House
to decide this question. What is this
Privileges Committee for? These are
serioug matters on which the Privi-
lege Committee has got to go, into the
entire evidence. When the man is
prepared to stick to his words, the
Privileges Committee hag to go into
the entire evidence. It has to call

'8 Mr. Venkataraman, it has to call the
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Prime Minisier and cross examine
them and come to a proper decision
and place it before the House. The
entire evidence has also got to be
placed before the House. Otherwise,
Sir, no justice can be done in this
case, Therefore, Sir, there is a prima
facie case. These are the grounds on
which there is a prima facie case for
reference to the Privileges Committee.
It is not a question where the Chair
can deride that there is no such thing.
There is a prima facie case ang on the
basis of that it must be referred to
the Privileges Committee. In the
course of that, if it is found that Mr,
Arun Shourie is telling the truth,
then the necessary consequences must
also follow and the House will have
to take those necessary consequences.
Therefore, Sir, under these circums-
tances, I submit that the Chair must
immediately refer it to the Privileges
Committee so that we can gd into the
entire evidence. Thank you.

MR. DEPUTY CHAIRMAN: Mr.
Hegde. Please don’t repeat all the
things that have been said earlier

SHRI RAMAKRISHNA HEGDE: I
will not repeat.

MR. DEPUTY CHAIRMAN: That is
my request.

SHRI RAMAKRISHNA HEGDE:
Well, that is an unnecessary request.

Sir, I would like to confine myself
to only two points. Actually there
are two sets of notices of breach of
privilege. One is relating to Mr. Ven.
kataraman; the other one ig relating

to Mr. Arun Shourie. Sir, actually
these are two sides of the same coin.
Either Mr. Venkataraman has lied and
by doing so, misled the House and
committedq breach of privilege and

contempt of the House, or Mr. Arun’
Shourie, by writing an article in a
largely circulated daily in which he
calls Mr. Venkataraman a liar, has
committed breach of privilege. We
have to dec¢ide One of them has
committeq breéach of privilege, If
Mr. Venkataraman has not told a lie,
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he hag to prove that he has not told
a lie. If he has told the truth and if
he js not misleading the House, then
we must bring Mr. Arun Shourie to
the bar of this House and we must
Bive him the punishment that he
deserves.

Sir, I feel that Mr. Venkataraman
not only lied—he lied; it is my
impression; 1 am giving sufficient
material to prove it—but he did so
deliberately. If he had no intention
to lie, if he had no intention to mis-
lead this House, he should have
gathered all the necessary informatjon
by this time and come out with a
statement, “I am sorry, I was misled.
I did not have sufficient facts at my
command at that time”. And, there-
fore, he should have apologised to the
House. He hag not done so. That
only meang that he had intention to
do what he did. Sir, what ig “deli-
berate”? “Considering carefully; not
impulsive; slow in deciding; and
cautious”. Sir, any Minister of the
Government here, gnd for that mat-
ter, any Member, makes a statement,
he must make the statement with due
deliberation, with due cautiousness,
with the knowledge that -whatever
statement he ig going to make is true
to facts. And particularly the res-
ponsibility of a Minister of the Gov-
ernment ig much greater. He has

taken an oath when he entered info
this office and he has broken that
oath, the sanctity of the oath. Sir,
let me show you a couple of things
which will prove beyond any doubt
that Mr. Venkataraman’s statement
that the Prime Minister did not give
her consent to Mr, Antulay for nam-~
ing this trust, this Pratibha Pratish-
than, after her, is not true. Sir, I do
not quote the ‘Indian Express’ because
Mr, Arun Shourie ig the Executive
Editor of that paper and he himself
might be guilty of committing a
breach o¢ privilege. Therefore, leave
the Indian Express. I do not quote,
ag Mr. Advani said, other newspapers
also, Now, what iy this?

Shri Arun Shourie

SHRI LAILL X, ADVANI: Lok
Rajya,

SHRI RAMAKRISHNA HEGDE:
This Lok Rajya, Maharashtra Gov-
ernment’s official organ. This is Lok
Rajya. This is the official organ of
the Maharashtra Government., .

SHR] SULTAN SINGH (Haryana):
How many timeg do yoy show it?

SHRI RAMAKRISHNA HEGDE:
As long as you don’t see it, Now, 1
will only read one sentence. “The
Indira Gandhi Pratibha Pratish-
than.”

SHRI DINESH GOSWAMI. [ am on
a point of order. My learned friend is
reading from a documant, That docu-
ment must be placed in the House.
Under the rules he niust produce it
before the House. There are innume-
rable rulings that when a Member hag
been permitteq to read from p docu-
ment, another Member can insist
that the document musi be produced
in the House ang he is dutybound to
produce it in the House,

SHRr PRANAB XUMAR MU-
KHERJEE: We have quoted from
journals often but those have not
been laid on the Table of the House.

MR, DEPUTY CHAIRMAN: It is a
newspaper, like any other news-
paper, There is nothing for placing
on record. It is not a document.

Now, Mr. Hegde, what you are
saying has already been said by Mr,
Advani. That has already been read
out by him, Don’t repeat,

SHRI RAMAKRISHNA HEGDE:
The Indira Gandhi Pratibha Pratish-
tan at Raj Bhavap in Bombay on
October 11...

MR. DEPUTY CHAIRMAN: That
is only a repetition. That hag been
raised by Mr. Advani. ..

SHRI LAL K, ADVANI: We would
only like the Chairman to take that
into consideration while deciding the
issue, i
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. MR, DEPUTY CHAIRMAN: News-
paper published by anybody...

I have
submitted 3 copy of it already.

DR. BHAI MAHAVIR (Madhya
Pradesh): An officia] publication of a
Government of which Mr. Antulay is
the Chief Minister cannot be relied
upon. Therefore, you cannot permit
this.

(Interruptions)

SHRI RAMAKRISHNA HEGDE:
What is the consent? Mrs. Gandhi
signed under these lines: ‘“Pratibha
Pratishthan Maharashtra... brobar
Sahabhagi honyas mala atishaya

anand watat ahe”.

MR DEPUTY CHAIRMAN. That
has been referred to already. Don’t
repeat.

SHRI NARSINGH NARAIN PAN-
DEY: On a point order...

MR, DEPUTY CHAIRMAN. Mr,
Hegde, perhapy you know the docu-
ment has beep quoted, What is the
use of repeating it?

SHR; NARSINGH NARAIN PAN-
DEY: Mr. Deputy Chairman, on a
point of order...

SHRI RAMAKRISHNA HEGDE:
According to dictonary ‘Sahahabgi’
meang Co-partner. Consequently,
saha implies association or connec-
tion, along with, union or conjunction;
it is just like sahagaman, sahabharan,
sahabhojan, sahavas and sahapan,

SHR] DHARMAVIR. Sir, doeg this
relate to the issue of privilige against
Mr, Venkataraman?

(Interruptions)

MR. DEPUTY CHAIRMAN: Please
conclude now, Mr, Hegde,

SHR; NARSINGH NARAIN PAN-
DEY: Sir, on a point of order,
(Interruptions)

SHRI RAMAKRISHNA HEGDE:
Sir, this is another publication of tha
Maharashtra Government, (Interrup-
tions). You see...
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SHRI NARSINGH NARAIN PAN-
DEY: Mr. Deputy Chairman, on a
point of order. (Interruptions). Sir,
I wish to draw your attention to one
thing. (Interruptions). Please hear
me,

SHRI RAMAKRISHNA HEGDE:
Sir, here is another publication of the
Maharashtra Governnient.

(Interruptions)

it Actag ATmw aigy ¢ . ST,
R AT HF WS R WY 583 Gl
gt €. . . (summw)

st Famwfd : Farzd e wiw
HISCFMT 7. . . (Wmam)

it Acfag AT ai@w : w9 gav
g3 & #dY 1. . . (meea)

st guawrafy @ 3o Ffgd, TR A
A 1., | (s )

SHRI NARSINGH NARAIN PAN-
DEY:I am rising on a point of order
and you have to hear me,

(Interruptions)

MR, DEPUTY CHAIRMAN: Let not
this be recorded, Let noneé Eo on re=
cord,

SOME HON, MEMBERS:***

SHRI NARSINGH NARAIN PAN-
DEY: Mr, Deputy Chairman, Sir, ¥
wish to raise an important point of
order. I have been trying to draw
your attention. But you are not lis-
tening to me, I wish to draw your
attention to rule 188,

MR, DEPUTY CHAIRMAN: Which
rule?

SHRI NARSINGH NARAIN PAN-
DEY. Sir, it is rule 188, You open
the book and see that. It says:

“A member wishing fo raise a
question of privilege shall give no-
tice in writing to the Secretary
before the commencement of the
sitting op, the day...*

##*Not recorded.
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The rule is here and you see it.
(Interfuptions), Please hear me, Sir.
Have the patience and hear me., I
am reading it out and you please
hear me, This is a question of privi-
lege. You hear me ang then you will
agree with me. It says:

“A member wishing to raise a
question of privilege shall give no-
tice in writing to the Secretary
before the commencement of the
sitting on the day the question is
proposed to be raised. If the ques-
tion proposed to be raised is based
on a document, the notice shall be
accompanied by the document.”

SHRI LAL K, ADVANI: Yes, Sir.

SHRI NARSINGH NARAIN PAN-
DEY: Sir, 1 wish to draw your atten-
tion to the fact that the documents
which Mr, Advani and the other
friend, Mr. Hegde, are showing are
not parts of any document.

SHRI RAMAKRISHNA HEGDE. 1
am prepared to produce it.
(Interruptions)

 SHRI NARSINGH NARAIN PAN-
DEY: You cannot place it here.
(Interruptions)

Mr. Deputy Chairman, Sir, the rule
says that if the question proposed to
bk raised i3 baséd on a document,
the notice shall be accompanied by
the document,

(Interruptions)

SHRI LAL K, ADVANI: Mr, De-
puty Chairman, Sir, on thi$ point of
order I would like to say something.
The rule says:

“If the question proposed to be
raised is based on a document, the
notice shall be accompanied by the
décument.”

I would submit that I have already
enclosed it alongwith my notice, en-
closed alongwith my notice...

MR, DEPUTV CHAIRMAN: That
is all right,

Shri Arum Shourie

SHRI LAL K. ADVANI ...a
photostat copy of the “Lokraj”,
(Interruptions)

SHRI PILOO MODY: Sir, on a
point of order.

SHRI NARSINGH NARAIN PAN-
DEY: Sir, this is not enough. He
must produce the original document.
(Interruptions). You must produce
the original document, It must be in
the original.

SHRI PILOO MODY. Sir, 1 want
to know one thing now, The earlier
ruling is that newspapers cannot be
put, cannot be pladed here and now
he says that the document has to be
submitted. I want a ruling now: so
you consider this a newspaper or a
document? (Interruptions). I say this
because, Sir,... ***

(Interruptions)

SHRI RAMAKRISHNA HEGDE:
Sir, here is the document, ‘“Maha-
rashtra Marches Ahead”, (Interrup-
tions).

SHRI NARSINGH NARAIN PAN-
DEY: Sir, it has to be in original,
(Interruptions)

MR. DEPUTY CHAIRMAN. Noth-
ing mentioned by both the sides
should go on record, Yes, Mr. Hegde,
you conclude now,

SHRI RAMAKRISHNA HEGDE:
Sir, here is another publication of the
Maharashtra Government. (Interrup-
tioms), This is anothar official docu-
ment called “March of Maharashtra.
Its name ought to have been “March
of Maharashtra from Scandal to
Scandal. (Interrup(icns), Tt is also
an official publication, an official
document. It says. “...to give recog- .
nition tg and encourage talents in :he
fields of art and literature, the Gov-
ernment of Maharashtra has se; up
the Indira Gandhi Fratibha Pratish-
than.” (Interfuptions.

***Not recorded,



249 Re. Notices of Privileye

1.00 p.M. .

SHRI J. K. JAIN. I want to know
how much time will be taken like
this, He has already taken 15 minutes,
(Interruptionsy Do not allow him
more time. (Interruptions) He has
already taken 15 minutes. 1 will
request you not to allow him any
more. . .

(Interrupions)

SHRI PILOO MODY. I} was cheap
publicity. You walked out and you
have already returned... (Interrup-
tions)

MR. DEPUTY CHAIRMAN: 1 think
you should conclude now.
(Interrupions)
SHRI LAL K, £ ADVANI: After
lunch, It i time for lunch.

MR, DEPUTY CHAIRMAN. Please
conclude within two minutes.

SHRI BAMAKR'BHNA HEGDE:
I will take a few minutes.

MR. DEPUTY CHAIRMAN: You
have already taken 15 minutes. (In-
terruptions) Please conclude, )

SHRI RAMAKRISHNA HEGDE:
This is a photo-copy of the letter
written by Mr, Sudarshan Arya, Hon,
Secretary of Indira Gandhi Pratibha
Pratishthan. This is addressed to the
Secretary, Deccan Sugar Factories’
Association, Stadium House, Block
No. 2, V. N. Road, Bombay. In this
again, it is Secretary Indira Gandhi
Pratibha Pratishthan,

(Interrupdons)

B IAENL | NS BT ATET
TR R w0 & e g s
T FTETTCAH TH A 50040 < SHNHF |
. . . (=meuv)

MR, DEPUTY CHAIRMAN: D9 not
reply to them.

SHRI RAMAKRISHNA HEGDE. Is
the word ‘Indira Gandhi’ unparlia-
mentary? ’

SHRI PILOO MODY: Declare
‘Indira Gandhi® 33 unparliamentary.
{Interruptions)
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i Hq Yot e (Fona) caw A
i givedr aird) &7 o &1 faT 1 BT @1
wifft i g agy a9 § | (sua)

MR, DEPUTY CHAIRMAN: Please
corfflude now.

SHRI RAMAKRISHNA HEGDE:
These are the questions T ask, Mr.
Deputy Chairman, through you, of Mr,
Venkataraman himself. Can he deny
that Mrs Gandhi wag present in Bom.
bay on the 1l1th October? Can he
deny the fact that she wag present on
that day at the Raj Bhavan at a func-
tion where her party legislators had
assembled and Mr. Antulay thanked
her for giving her consent? Can he
deny, again, that the trust was des-
cribed as a Government trust even in
the.. . Interruptions) Can he deny the
fact that an amount of Rs. 10 lakhs
was contributed by the Government to
the trust even before it wags registered.
actually three weeks before it was
registered. Sir, may I ask one more
question? My friends on the other
side made their protest that Mrs.
Gandhi had not given her consent ...
(Interruptions) Let me accept it for
argument’s sake for a moment. Sir,
our Prime Minister knows what hap-
pens in every place in this country.
Even if there is a gossip, she has got
the means to know,

(Interruptions) ***

st (HIAHT) HATEH €F 1 TR
fogn zigw faar &1 . L . (SagEw)

MR. DPEPUTY CHAIRMAN: The:
last question will not go on record.

st RoBo Aw : guay fams &
Frreraress ST 1 g S T H gl
Trer @ 3G b fatant FAT 0941 TEW
giar § | . .. (wEEH)

SHRI RAMAKRISHNA HEGDE:
Lastly, Sir.

***Not recorded,
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MR. DEPUTY CHAIRMAN: The
last question will not go on retord.

SHRI RAMAKRISHNA HEGDE:
I am quoting ...

MR. DEPUTY CHAIRMAN: No, no,
please. Conclude now,

SHRI RAMAKRISHNA HEGDE:
It is very relevant.

MR. DEPUTY CHAIRMAN: It will
not help you. Mr, Hegde, I think, you
are referring to ' something else
because the limited point jg ...

SHRI RAMAKRISHNA HEGDE:
Not at all.

MR. DEPUTY CHAIRMAN: That is
not relevant here. It will not go on
record,

SHRI RAMAKRISHNA HEGDE:***

MR. DEPUTY CHAIRMAN: Shrj
Nageshwar Prasad Shahi. (Interrup-
tions) Nothing will go on record.

SHRI J. K. JAIN:***

SHRI PILOO MODY:*** .

st qagdw mfor  (IFq Fa
FIRAr<) @ wfid feedi JavTyE #Egd,
g Y FT Wigd qgA 9§ MFC
qd w1 w7 fraF Wiy 8 F g9
aifrs 48 & 1 g7 o & Fiaa-faeata
Y, W e A, FIA A 4 F I
%1 & 78 afex T QI F WA A
St qgiat
SHRI J. K. JAIN:***  #4& Hg &
qH arg w7 Wi, (maum)
FieMIx  #  wrafear,
(svmen®)  wiAdig  qeEwm @
@ A. .. (WAeR). . 93T HE e
AT FTIS AT A1 GHFICH
S AENT @ T G I sgwifeay
® frzatut oY i ¢ T waeq
g aTTFIIE . . . (swAwA). .

*¥*Not recorded,

Shri Arun Shourie

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): Sir, please restore order.

MR. DEPUTY CHAIRMAN: What
can I do? Pleage control the Members.

SHRI PRANAB KUMAR MUKHER.
JEE: You should also keep in mind
that while making their observations,
the Memberg cannot make wrong
speeches,

MR. DEPUTY CHAIRMAN: What
can I do? If Members interrupt, then
it goes on. (Interruptions)

q 71 € F1E A g F FAT dond w0
g
SHRI GURUDEV GUPTA (Madhya

Pradesh): This is what is happening
in the House.

MR. DEPUTY CHAIRMAN: Mr.
Jain, Mr, Mittal, please allow the dis-
cussion to continue,

st Ro Fo A : 17 Ty AF2AT
g W A T .. (FWAEA) ..

'

SHRI PATTIAM RAJAN (Kerala):
You please tell us what he said yes-
terday.

s So Ho |A 2 U WY 2 F2Y

& TC ST FF AT IHT WG S A

HG IT AFT 4T O AE A )

SHRI PILOO MCDY: Mr. Leader,
prlease move a motion to expel him,
Mr. Jain.

oy gaawnafa @ 5 S F 9ar Af
gfE ... (ceum)

ot % o ¥ o A : forg a7a ;g o
A WE W FY 9T T3 HiY IS TIAT
#frar) |, . (sowwwr)

SHR! PILOO MODY: Why den't
you get rid of him?
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AN HON, MEMBER: Is this addi-
tional evidence? ... (Interruptions)
st gqaAwaia: AG gEI ...
(squm)...
st S AT FIC WA w0 | 3,
T8 OFT A5 & TA 0T A WL T
forr & ar € N & wqT A0 F TGT WA &,
fag faa stann | F wer wEY feme
A T § T A AT AT TAR( T4
WE 1 qF wr  F &8 560 fewd H
Fidi AT, AN T OB A Gl
F4Y 2.9 std I T & 9T FA¢?
HY 3 8 qad ®dt €qfitg Q41 oG Ji
HE T AT I TR B A TS AT
A 7€\ "F TG feafq g gy § Qv
wE TR AT A ¥ AR Foagd
#Figi § e fotq qidl Fr gy &t v
§F T G AT | FY W FA T,
R Fi§ TIOR A | XA A I
HiANUET | AL T A & 1 w40
F G L LA LT it RCANAY |

oft ATRAR N-A@ W (ITL AT e
ILAHET diqq, TF 44T Qg
F BT AT TALe+7 FT s W
R TNAS F g, AT §F FaT afewaa
Tf1€ ufeqdar AAd: Ja FEW |
fat |t 3qa F T F e Frar K 7
gf ata g1, fopelt 7t Tt g€ ama g1 @
qIY I3qr Frexafd wQHaT Iqr 4747
Ft ARD ) AT 34 W0AT # |fp
g &t ¥ 17 gfaa widr Sfaar
Afqs3t4 w7 IS fwai av g foa
ML AL AR IT A8 F X0F A1
F fad  qudt efiFiq 9207 F 7 A4
F, FILATHT T T4 ALT T4
St A G 2TRE Fr a4 & 1 AA,
TF /T A G372 F 9T A4t g7 (97 9%
fga WE A qRIT T Aty I3fra ]
e ARfTg & ABA swq L.
(sraaq) ... SATAAA SN A AL,
I FAfaT Y MY AR JF T
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g # fenga w8 wffs 9wEl
qeA Sigle A s & o
IFA g1 SRS A& i
IR, A weT 5% 9 fod gu § fF
ITHE W HHON FT Eig
Sat At feataw 7§y war fv 4%
7 gsg A fAg At & gEq@T @
fra | gafer ofiw, agi o7 @333
arg F%FT § =g ) AR AR
UeAFE §, TW aed 3 FIT .
(sragm)

SHRI PILOO MODY: Misg Saroj,
you must also have been present
there.

SHRIMATI SAROJ KHAPARDE: I
am not saying anything, Mr., Mody.

SHRI PILOO MODY: You are wel-
come,

St AL TqAR@ WF! AT AT
SERRCICECIE TR M- (IR T
g W} A¥ T gFaTT agl fHar

Therefore, the question is of deli-
berate misleading.

faasfrs g asar 8, FAFT IR
IAaE 7 A 1 mgr fAaafen
INAE g qvA) ¥ 1 THAEAXE R
faw aga Maryaaa F & fF 3
wzq 3 Fic fysgw foar amr g
fs ag sge @ fr 7df 8 1 At
sy Trz @4 s faa wgTi Ha
W # ffave 3 mzew § N
Mme ¥ g3 a¥7 90 g feaae
&Y A0 g ¥ 1 JE ¥A WA AT
aga 8w IET ArAE 7 INTE
framE FraTYZJ #T 1 M ¥
AT AR G, (SR
fr warq ®ay S A WAV FHE
frar Ia% AT IE 97 I@A
waeq aqra fzar |

Ay, @ gare arfeat F
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dq 3 faar far @y w2 F1 T g
AN quE fo@r gwr € 9 et
gal s wad o A g
afsr daa @ ama € 1 AR,
ag g g fo F woray «ff ard
2, "G Aradr § @fso A1 S
¥ 3@ fagr g ag mast a¥Ed
¥ B, maer avsv £ awd §
2 9a®) w7 oaA v Iq§ agt
W oW ogaw fear @ &, wiw
g3 erRAT wr foar @ & ..
(sa=ar)

SHRI PRANAB KUMAR MUKHER-
JEE: For your information, every-
thing has heen given to the Speaker,
and if you want, everything will be
given to the Chairman. Both English
and Marathi versions, in original, have
been placed before the Speaker.

SHRI NAGESHWAR  PRASAD
SHAHI: That is what 1 am submit-
ting, Sir.

(Interruptions)

i Ho WMo Ha

(F4EmnR )

MR. DEPUTY CHAIRMAN: That is
all right; papers are with the Chair-
man.

oY AT q9E T gafee
d agar g f ww wiefans &
#3f wEY |y QA 8

MR, DEPUTY CHAIRMAN; It is all
with the Chairman; you can see.

T

oft amsc wmg wiE o zAfac
Siwa, 98 &1 ag g fo 9eEiv
arda fasrr o gRRF agwTm &WT
gy T faar

7 NwA, AW WE g A
e MT ¥ FHP AT T 2
that no Government document of

Maharashtra Government should be
relied up>n or should be believed.

Shri Arun Shourie
gg Aiiar Ul qT ;3T
' AV HA T¥——TY FIG T AqT
FAG dqr fam arge 3 mRT
qaAdT srEAEA SN €, W waANe
'wd @ g AR feepegz aar
2 9IF ¢ @ & 5 A sqwwqr
A &% | AT 3g iz AT el
T Qo Foar g 1 ga® Tigerar
fF wrgar § 1 AW, gaar AT
qgi v fe@E fegr wgn, fuedee
F owqr fw ogear§ T mgEy
fer® =& 8 q ¥ AT & W

Fifag Pga or. . (TgaR)

st Jqawelr : Bifee asy

st ATEAT qwR AE | W
g% TC T® Wi g WA A% WGP A
TH( AQT ... (FTREIT)

= FeAm W (IAT qRA)
R, #47 § 4§ wa 1 ug S
37

o} HTIRY SR WEY ST
AT TS F ..

o Jeawnafa : T2 T WA 2
fzar

st AriweT wElg wgr
wi§ e, o AR qaAdT X
et wia afgwr wlesim 3 qww
& A% feqr ol A Wy § &
2am Fafgma fagr sg o

SHRI DHARMAVIR: Sir, what is
the new additional point he is raising?

Sfy HRITT TA™  AEY QAP
wAar gstal FodTs By A,
W Gfi-qAdr gfewguy g, w9
391 wEde «@ ag wad § A
A W oav d4 f&y o T Aa
AT¥T IFY WiEE W FAAE U

I
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oY g 41T ¢
g (smEmw)

‘uR, E §E AIAH

ot AMiTR waw W ¢ qF
# YA AFITT AT, . (WAER)

ot Iuawmafa ¢ ag at & wAT.
(magur) sy 57T, (wEWE)

st AT TR g %ﬁa'q,
g, # wfgs ergw adl qrrr
(eormata)

sitwat oW @eT ¢ s wefael
ToT Faol ¥ o faw AT glaga
gar fear. .. (swama)

SHRI J. K. JAIN: Sir, on a point of
arder,

o gRER ¢ JEl, SO wQqT
&w %) 9Aar T 4 3 AW 9T @”
Ty . (aar)

i do &o Wa: wwy 78 &
f& s ghgu wid § 78 fag v
fear & f& & za sfawr  wfassw
& d@dfga @ g. .. (wawm) ¥
@ g MAT ) A9 7 w7 W
W § froHga s § w91 foar, g
TF wET WA g | @y gt 9w
MAT) AP T 7T 9vE & falsgt
faa-fag #v 99 f5 & wfawr
sfassta & wafga 787 § fe€
W A FT IZ ATT FE@AT 9

g1

st /1| Fow AwrIA™ON
qat 3% v fw
3w &

gaH
fafzzat fam @t

s So o WA gEAAY AT
FATAT ATT, FEHIT & VT *1. ..
(za=marm)

st ggemafe @ 7 AL
(waum) a@TT azE@ Sw o, #

[ 11 Sky, 1vs1 |

!

UYULIAL drviieover  wives o~

Shri Arun Shourie

Ty ArgAT e fr aare S,
gt T foT zrgw wgar oA ..
(zummA)

ot dt| At omdAr a R
aras @ §. .. (sa|m)

oft AMWTa” qa@ WEY ¢ W
TET F wage ¥ waane ¥ d%
A § 9% 19T @@ 99T,
RFISES WFY qWA, HIIFET F
w9 FA & fag o wF W
Tar, Y9 %A W fwmr v oz®
qWFT &1 wrA e “gfeaTr wdl
wfawr wfassts gew gmarsT o

AT AF YN

off gdEIT ¢ AT F@E AT 4
9q auy ?, ., (WAEMA)

=t Jaawafa ¢

ot oty AT oww AE ¥
g7 ? WY 9wy & fF qar =g
g’

) ANTEY WAR WE : g
A 9% YA ;HIEE § A U
g | zafww A } =g 41 7«
A AT ¥ 1} @ wdw waea
Fga1 § fa#d wav ag frsqw g
g %Fa g € f5 d¢ ¥ wa
AT GAT, M BH 7T 7T fyar
war, 99 g7 faar war fx “glen
wigy  sfawr  gfassra g,
()

nifgdt e, f& a1 gk
Nea 7g gy & fr wg  fawama
frar sirg f5 sgar & & N ya@
ey &1 favaraqia sufwm §. ..
(wama)

5t Ro o oiw ¢ AY, favaragrE
qtga W A1 AT qIA FT TG
g3 W ) favgrama ¥, gE@fer
gfrger i) ¥ g fese frar Wk
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[5ﬂ Wo Fo W-H'J
9% Az WY Saar o F s
adqd WEq v, . (|WauF)

Su g0 Tad ;. FE wa
%77 ... (sEuw)
st ArmaX waw g o #

#ifgr g vg1 . . . (TIAW)
FZA N froagt gz a7 FEq
f5 gx faearg a¥ f& ®wg& o J&
fargamiy safwa s ww TEw w%
TET FT AET A R .. (mamw)
? amar g f& A froaede g,
zafan e o w7 § §. .
(zx3um) wifs & fs7. . . (wawm)

Wt guadwfa
#feq, TgT FfFw ...

B GEo A
(sraam)

o AETAT qWT wigy ;. Ag 9w
T JogEAT & ® §, dqE
1982 ¥ frargr &3 % §...
(mraa™) g1 @fag.. (wagm)
A, & 3 g §. . (mmagw)

ot qgex Wgw faw (fage)
g7y fag st A mieR a0 A
fagr ?
SHRI PILOO MODY: I recommend
they all be given tickets again.
st ArAzaT waE g o safay
% g w@r g fx faqy |t = ATH
zafaams 3. .. (9uw)

st Wo ®o WR : WE SN A
q gra e 6 ferade aiw g
gy gz 1982 § & T4l
g | o fag & awad wd WEW,
@ zas fexe gl 8 faqar

st AEgaT X3 W@ AT,
g § wg W g 5 feelt o)
qTg a8 7I4A FE@I 5 qQTF

ceeepe | AuwAw B DABNAA
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JIFRX AT AgH S § AU Fa-
T FT feqr——gn T a8 Fah
IgR Ar-geEr fFAr, ;AT Am
gaFr g F° R & faaw w1 @
§ & @rga, wigy oY § arw sa-
LT FT (T 7AW AOH-FLET
F& gaar fawra gq zzsy fFar,
AIs A & fau | gafeg, #Nwa,
gl arg g € f& gx & s
MT AT ME QT A FE). FH*

MR. DEPUTY CHAIRMAN: I don’t
allow this. This will not go on
record.

St Wo Mo WA : TQ FIT FAI

7 grow g afF S 7 we
FAT 7E FEF |
st qdERT qhw ¢ AN oA

WY fwa) wfegaa &1 w1y FAIEd

, q, FEATHY FW@ ¥ fav &7, ™

a¥r Aawa Fr | gF feEr @
UiE T & | I AUHT AR

geafqag WX TaEr o m@Ed L &
fgaraay €
St Fo Ho FA : FA AWM

¥zAa | AE0 ¥ 1 FF WU YET A
EIT v gaq | Frk

st gaawmfa . we dfsy d9a
igT | ¥® faar g war 1 s
g Aqfasd |

ot geqart whas (ST ¥IA) ¢
guawnafa agEy, § Fga FH TAT
qar #ifE S FaR @y qrg o
FAT FAT AN e Fg 4 T §
% umAar § A7 FEAT IEQ €T 98
FE AT B

+#*Not recorded.
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¥ fagga wiwEy, ag § f&
qEAT AW T HIAT F A€ A
~oag ¥ Sifgy | ag WAt @At
T wrwAr g At g % aga
FRATT AT & F{A oW fered
FYE FOAA@, FeAC IHIAT, TTH
gz, Tez wr wmafwg mfe € 0
Ta WA § st gfew srod
qrd FIAT G | IT FT A FATH
gaT Frfgr 1+ safeu T frags #1
N Mfew #3 fegr & @¥ Faeqd
arga &5 w7 i¥ F ggw quR
AR TEAE, A geed |l
Sy ®Y S9N, g9 8 Tq FT A,
IQ F Fig wfAT § 1 TF A A
7g fAgzT & | :

g, §F FeaT € fF @
fegr A feY 7 wgewr J€T qE@T
g1 ar av nrw ;WL qlEY ¥ g9y
TN § AT THETAT FIgT ¥ HAHA
AT A wieraT § R FwE-
WA qigg | wgeg AT | Ffww
® @ i FEAT AT, AEAHT |
uF 1 gg fx srwdy gfear ot
w7 3g gl widr gfawr sfassa
W ¥ T Y FIEAT 1T AT IHD
IZAEA KT wWA-~Ig  F H
fragre ®1g ar § « 8 gaw q@

* Y Jargs Ag wAr &, ISTAT Argar
£ | 3 ¥ wAA H Freqwa St A
a7 | gAY {IT AEGAT, ST
TET THORT 9T IW H FHTUAA Y
A wag N, yeT F faads fFar ;
AAFTY AE T FY, AT FAIRHQ
SAFI IJFT 1 IA qIAAT TG 4T
f& gw far wgg SrAar =|rgar v
£ 3z 3 7T g 7 ¥ Awq

TZET 41, 78 gW AW AT AZT ¥
gq At A Sraar Jgr a1 fs o
Y AgA qE WAl A F FTLO 34

[ 11 SEP, 1981 |
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F g ¥, Av faer MWfedr F
IYF JAWT ¥ | grewa, Fra A
73 STAHT ATgY % fF J9 W e
;T q1, TEAT F) uyrag a7 o,
TEE T HITW FA T AT S TS
g SHqr ey § freqerfar ar
frgg 71 & 1 AT WM ™G A
MEifess &Y q@T A1 AW QTgq
fF qdevwd 1 ¥ I @R ATYHAT
F1 8 ¥ W feq a1 wA-gm
FT wAug fEar, sAitF Sad
mfafaig orfes @gdl &, qF F1
gz famag & ag ;@ @ g,
figw. §% AT $ 9adg 7 g3
FF § | W ATEIT T OWF
g fwdl wiedz z @ =1 w5 ad
gFar 91 | Fg Ay I@ fEEEE &
g f& ag swiv & & | faaq
T fzeg & 9AE s UF OB
wegra ® fo@r gar € {5 g0 awF Q
Zee ¥ faw wwar T @ B 1 WHIX
qrFgEY, W gwe DT HA @, S
saF) 77 & fAd) & 9@ B
AqaAT ¥ Fg 4F . g, WY T
St gez § ww # oAt fowm 3
g 197 § UF oGy LA /A
ST A G F TA AT §Ie-
Ffeat w1 7 o 2T faq @ ) Sy
7 |z F1 W g fwar g 0

AT S RES AT § IF@_ A
avE § WA g g | dFCTEA
@ ¥ wgr fF wwd sfax wid)
3 agar g sfeew wfawr sforas
¥ fau 37 & maafa =g &
AN SwFN F @ owww &
Q=g T@ VIR ¥ 1 9 AT X,
1980 & . WA St A I
F TGIGAT. FT HUAT TV Hifea
fegr | IR a8 T BT wifgT N
% zez & A sOwdr ghew aid
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[+ awagrer wfow]

¥ aw < @t gE 1
AFIIX #1 THAET ¥ ©F §A«A
g% 1 (wwwm) € YT W
g & 3yd A srAr =wgar
qregay, S X T T G g I
F oauda ¥ @ NT IqEr §
agrusy aw T & faay gwwa §
Iax  ofeg 3@ Fa w1 9+ far
77 5 ag 4w @ g AR
qaar gfeee Tl F AW 4T TR
g2 1 feay m@a ¥ gAAr W
e ¥ AT AWy AZ UK HIHIX &
IAWRNRE A% FAwTeRwA ¥ Ay
IT H 3o A7 &1 fox ar f5
sfiqay sfrgr aftat & g # Ay
azafyr & & 1 I8 & mAMAT FUA
() 3 FdArafal AN JoF A
gegd a1 A WA gfRa
F azafa & Fi@ FH IZ AN
I X AAT AT g AWAT ISA
aF 15 IART FeErEIMA AE
gL AU FOAFAR, HTEA
RITT HT R 2T § IaFT
fos a1 @ ¥, araEy, faw
FZ4T 73 & % 23 wawd, 1981 ¥
gz FHEr WY WA # RGO
siqay @ F oaw agl q¥ g,
ARt XE G A qgrad A X
BT AT T WAL, T AU T
G

& wra ¥, frdgr T wgm
fp ot a3d & 1 78X TE I
qrd HE! §® 9@ # WA Y
% £ % PR Fao @ goed
gafqe @i Ign g fe s @R
zw #t frmg gwane qc ah g R
ward gl S @ AT g @
1 I F Tgre #A g
g~ g A Gt § far e 32 ¥
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T AW 358wFgr 42T A A WY
wd £ g 9w anam gA-
qIee® g AN S ATGITOT T g I
FYEE FAEF AT vl ghv o
waar fafada wad F wiwd sndn
wifgg w1 Wb winy A A
yerg g wifge 1 8 Jar-ued @
et avear sgun-~fagia g § ——-
f& ] A9 uiferazd wfwew =i
s fols @ &1 ¥z givw Wiw
FIHA & ST § 1963 F7 8 G

ML 246 & THIAT TR MAWAH |,

T wd &S dAme ¥ gure wF-
fade s&iv g wearm faa an
I =xgm fa 9 ag ¥ wara Jae-
W FfEAs s wie o) @
T FT T FoT I TF TEITT AT
@A H WIAT FIT W HTRGT
gt WeqtaT ager:

“Mr, John Profumo, in making a
personal statement to this House on
the 22nd day of March, 1963 which
contained words 'which he Iater

admitted not to be true, was guilty
of a grave contempt of this House.”

var v FAree Fug sward four
qr1 % are § fidee wt § fE e
T TG AT OATGIT A F WA WG
AT @FT F 1w g FCH WAl
I WER BT E

SHRI N. K. P, SALVE: Mr. Deputy
Chairman, Sir,

tempt of the House ... (Interrup-
tions) Sir, every question ... g

ot gt @ ATerIOr LR (fagrt)
BT 1€ W NI |

ot firx = @v: Wy ¥ g fe
gadr d|e ¥ gy and agdr TfEg,
T T G FT A A9

‘FrE fadz wf gfvgumar wvr

fear s | ug At S ?

4

the question of con-
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it Aritvae AR W . F
e Wa  Ffawrs  fafade s
Aifer @ FARITF FRAR

i stawefa ¢ A3 37 =
wag A1 wE g edwE AW

SHRI V. GOPALSAMY (Tamil

Nadu): You hear this side also.

* (Interruptions), This is highly impro-

per. Mr, Advani himself has expres-

sed his desire to hear this side also.
8o, this is highly improper.

ot g Ty arewer aww
W w7 AT fraw 187, 188 WX 190
FIZT 92 IS5 ST WE ...

st deRm sEd ¢ SUEA
TN gz fgwr & @ 9N
oy Sfzr mag A S HRoSw
|t wy dry woArar foar g Sw
¥ sgisgfooe o mradt
Tae A am 0 3w 9% fwdr
fdgy g7z ore WEX & FEH
mFAg I3

s firg s m: F% favar
grr B &1 ar gt fevg & g7 A
aFqd 7

st gawafa ¢ @ara ag wdf
g w33z Twd & wdy fv owa
AINT qTEE WEH Y @ AFA §
Ay wgy ug swrad Ar&aarfa
UF q3Er F1IGL A W G SQAT |
qY WA TS FZ AFA § FF A1
#fr gguT gorwd FAY & g AR
F FIAFT § I Gwd EFp WA
sty Fdt A & Q@ qf w9+
[ RGAT

st g ¥ AE@N R @ A
& W gFfm AT ...,

St WEIATA T@ ¢ WY AT G
2? ama@t adwmg?

(11 SEP. 1981)]
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Mo W wgER ¢ ATWA
FWY IT FW T W A W
g7 (wrwur)

SHRI V. GOPALSAMY. They have
moved a motion of privilege. Now we
want to hear this side also.

st gW d7 AnANaRw:
737 faamm s arg fidgs w1 @1 §
f& ...

ot geawefa ¢ U I @Y
wft § gAY gAAT @R @

gd @ad 1 ug ar 3?

st g™ [ ARmT AR {7 A
g1 gfF smwe foam ¥y
aqE &...

SHRI NARASINGHA PRASAD
NANDA (Orissa): I am making a

submission. (Interruptions) What he
is saying is ...

ot W ®o F7: w4z Fr7 o faw
g fr fag Faqare gamd Sraw )

. E? mg N gumfa w@En ¥ feaz

gudr gag faar faum Fawdr g
¥ fag #5 fram adi &0

st gw ¥ arwaw arw ;g
faaw #1320 gea@ frur o1 9@
faamw & @87 ag@ @ wIF wiw
FruRan FLE ¥ v dqew
Fgat gfed dwr wafee framd
@I I w® &1 (wemA) . ...
fog fromw & q27 & O @ §
w@aR T |

st gamwmfa : WA F3 )
free @ed ool

sl g T WA JIA: [T
F1 faawlfgztc fow & famw g =@
8 oraar argar g (sawena)
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oWy fwm am |v: ST FT OATEY
qrrdy 9 h €T wIA )

(Interruptions)

SHRI N. K, P. SALVE: Mr. Deputy
Chairman, Sir, I think the question of
privilege, the whole House will agree,
is as much an important subject for
the purposes of this House or the
other House as it is a sacred subject.

It is a serious subject because the
question  inrvolves - maintain'ng the
dignity of the Housze; it involves

invariably where it is a question of
breach of privilege of one Member
protecting the rights of thay Member
against any infringement of the rights
given to him qua Member of Parlia-
ment, compendiously described as
privilege of the Member. I would
have expected that in” a debate like
thig because an extraordinary proce-
dure, an unprecedented procedure,
has been adopted this time. Members
have been allowed to make their sub-
missiong to entitle them for admission
of the motion which they have given,
to make. their submissions . 1o make
out a prima facie case. A precedent
never followed earlier, but you
your wisdom have allowed this. But,
since this happened, I would have
expected, seeing the seriousness and
the importance of the matter, the
Members should have shown highest
of circumspection, highest of restraint
and not utilize the occasion to outrage
the sanctity of this House. And some
of the Mémbers, I submit respectfully,
have degraded- and debased the floor
of this House under the name of the
privilege motion only to show what
in the highest degree can be termed
ag political gimmickry only for the
purposes of publicity. T regret very
much that this should have been
done. Some of the Members have
restralned themselves; others. have
shown lack of restraint just to make
use of political gimmickry,

Now I come to the point—and when
T do that, you will find that what is

in

|

InAJYA SApHA| aguainst Minster and
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said 1n this House is entirely for col-

latoral purposes; the privilege of the

House is not at their heart. They think

that they can make some political
gains out of it. But they are totally
mistaken,

Sir, two t¥pes of motions have beep
given: One relates to Mr. Venkatara-
man and the other to Mr., Arun Shou-
rie What is the gravamen of the
charge so far ag Mr. Venkataraman is
concerned? That ¥ will deal with,
and the other will automatically have
been dealt with. 8o far ag Mr. Ven-
kataraman is concerned, the grava-
men of the charge js that Mr Ven-
kataraman, inter «lia, stated, and I
guote: ’ )

“What she agreed to was that the
Pratishthan should be established
and not that her name should be
associated with if, and when she
came to know about it she asked
them to withdraw her name There-
fore, there is no question of her
having asked them to associate her
name with these 1hings.”

This is what he said. Sir, every word,
every alphabet, every comma and full
stop which he has said is utterly true
and correct, and what Mr. Arun
Shourie hag written is wholly untrue,
irresponsible. Why it is that we do
not support the privilege motion
against him, is a matter to which I
will come later on

Suffice it to say that they have
them-elves agreed that if Mr. Ven-
kataraman was right, Mr. Shourie was
wrong. and if Mr. Shourie was right,
Mr Venkataraman wag right And
still both of them are trying to raise
the question of privilege.

SHRT DINESH GOSWAMI: What is
meant by both? T am an independent
Member?

SHRI N, K. P. SALVE; An absolu-
tely indepvendent Member (Inter-
ruptions) Sir, ] have ng doubt about
the ndependence of Mr. Goswami.
The only thing is thatl once a while he
performs g marriage of comvenience
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and at inconvenient times he gets out
of the marriage. That is part of the
game. Why go further into jt? Let
“us come to the main issue siraight-
away,

Sir, if every comma and full stop of
this is correct, then, there is no ques-
tion of any privilege against Mr. Ven-
kataraman. Sir, no one has denied
one fact which must be stated at the
outset. No one has denied that in

Bombay the trust has functioned in.

the name of Indira Gandhi Pratibha
Pratishthan. That is not the issue.
No one has denied that a photograph
wag taken No one has denied that a
certain caption was given to the
' photograph. But, Sir, the crucial fac-
tor which all of them have neglected
to mention is, assuming while not
concading, that the Marathi transla-
tion given of ‘Sahbhagi’ is correct.
That ig hopelessly incorrect. I have
got the dictionary here, and T am
going to show you the meaning, in the
dictionary, of association. Whether it
is ‘Sahbhagi’ or ‘gahkari’ or anything
else, can that document, even by any
wildest stretch of imagination, be cal\_
led a document of con<ent?

SHRI LAL K. ADVANI: The
Maharashtra Government callg it.

SHRI N. K. P. SALVE: 1f the
Maharashtra Government calls it, are
we. in this House, to it in judgement
over the acts of commissions and 'omis-
sions of the Maharashtra Government?
Tomorrow the Maharashtra Govern-
ment will sit in judgement over the
acts of commissiong and omissions of
this House. The Maharashtra Gov-
ernment cannot commit some error
and cannot publish something which
is incorrect but whatever Mr. Venkta-
raman says, duly substantiated by
documents which T will be referring to
here, is wrong, wilfully so, Sir! Surely,
a document of consent—T do not know
whether Mr. Advani is conversant
with the rules of interpretation of
documents—is a legal consent, and it
has to be given in a particular manrer.
Tn a Marathi do~ument it is not writ-
ten. I you were to mistake ‘sahbhagi’
to be a document of consent and if

[11 SEP. 1981]
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you say this in Maharashtra, people
will only laugh at you; they will not
even smiie, for the simple reason that
a document of consent is an entfirely
different dccument, and this has
nothing to do whatsoever with con-
sent. That is the truth accepted by
each one of them. Not one of ithem
hag said that it was a document of con-
sent. What consent has been given?

The ‘document of consent’ and the
photograph have been so much relied
upon. Was there anything else?
They have said that the declaration
was made before large many peuple
and that Mrs. Gandhi had consented
to the name of the Pratishthan to be
made the Indira Gandhi Pratibha
Pratishthan. Have they relied upon
any document whatsoever? Have they
relied upon any evidence whatsoever
which is credible even before the
people? Forget the test of evidence to
be applied in a court of law.

What have they relied upon or their
statement even before the people that
Mrs. Gandhi has given her consent
for the Pratibha Pratishthan to be
named as Indira Gandhi Pratibha
Pratishthan?

SHRI LAL K. ADVANI. Mr.
Antulay hag said it.

SHRI N. K. P. SALVE: Again Mr.
Antulay is brought in. Mr. Antulay
has also said one thing; may I quote
it?

(Interruptions)

SHRI LAL K. ADVANI. After ten
monthg he says this.

(Interruptions)

SHRI N. K. P, SALVE: Let me
quote what Mr. Antulay said on the
floor of the House there, which is
equally true. Otherwise he will be
hauled up for breach of privilege in
that House. We cannot hau] him up
here. This ig what Mr. Antulay said.
Now, Mr. Antulay is being quoted
right left and centre and out of con-
text. Whatever may be the lapses of
Mr. Antulay, whatever may be the
ldpses of the Maharashtra Govern-
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ment, whatever may be the lapses of
the Information and Publicity De-
partment of Maharashtra, thig is what
Mr, Antulay said, and I want to quote
from a nationa) daily. It is not from
Bombay.. .

SHRI PILOO MODY; Which paper?

SHRI N. K. P. SALVE. “The

Hindu”.

SHRI PILOO MODY: What is your
contention? “The Hindu” of thig date
ig correct but all the newspapers of
October, 10 are wrong?

SHR] PRANAB KUMAR MUKHER-
JEE: This ig the latest.

SHRI N. K. P. SALVE: My difficulty
is that my learned friend on the
opposite side has had nothing to do
with the forensic field. He is busy
drawing caricatures and drawing
buildings, etc, And on an issue which
requires a certain degree of..(Inter
ruptions). It is not a personal attack.
In good humour he will take it, One
cannot be even a Jack of all trades.
I will not be able to draw a straight
line. If I say something on architec-
ture, I would be as stupid and ridi-
culous ag he is on.. . -

(Interruptions)

SHRI PILOO MODY: I accept your
proposition, You are the expert on
corruption® not me.

SHRI N. K. P, SALVE. Sir, this is
what Mr. Antulay says. I am quoting
from “The Hindu” of the 10th Sep-
tember:

“The Chief Ministey said in the
State Assembly, while replying to
the debate on the issue of collec-
tion of funds for the Pratishthan
and other trusts...”

During his one-hour speech, Mr.
Antulay said: “On the .very first
day Mrs. Gandhi had said that her
name should not be associated with
the Pratishthan. But I only felt..”

(Interruptions)

Shri Arun Shouri
SHRI J. K. JAIN: What is this

sound? You are cajable of doing this
only? (Interruptions).
SHRI RAMANAND YADAV

(Bihar) :***

MR. DEPUTY CHAIRMAN: Don’t
record it, .

SHRI N. K. P, SALVE: 1 quote:

During his one-hour speech, Mr.

Antulay said:

“On the very first day, Mrs.
Gandhi had said that her name
should not be associateq with the
Pratishthan. But 1 only felt that I
would be able to persuade her and
she will give her consent.”

Mr. Antulay said he was deeply
sorry that Mrs, (Gandhi wag asso-
ciated with the controversy even
though she had refused permission
to name the Pratishthan after her.
He thought he would pe able to per-
suade her. *“Thig was the only mis-
take I have made”, he said.

Now, thig is what Mr. Antulay said.

SHR] PILOO MCDY: How much
did thig item cost?

SHRI N. K. P. SALVE; Mr. Antulay
may speak lies. Assuming, while not
conceding, that everyone may tell a
lie to save his skin, will documents
tel] a lie today?

SHRI LAL K. ADVANI. No,

SHRI N. K. P. SALVE. And i¢ do-
cuments do not lie, does not this
document merely say—Mr. Advani, I
put it tc you—*“T am happy to asso-
ciate myself with the Pratibha Pra-
tishthan of Maharashtra”? If thig is
what ig stated, are they reading into
this that the Pratibha Pratishthan of
Maharashtra may be named ag Indira
Gandhi Pratibha Pratishthan?

SHRI LAL K, ADVANI. After the
signing of this document immediate-
ly it is registered as Indira Gandhi
Pratibha Pratishthan, What else is
the implication?

***Not recorded.
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SHRI N. K. P. SALVE: I am not for
a moment contesting that claim that
the trust,.. (Interruptions).

SHRI PILOO MODY: What did you
read? What did you quote just now?

(Interruptions)

SHRI N. K. P. SALVE; The alleged
document of consent. Thig ig what is
written on the document,

SHR1 PILOO MODY: My under-
standing is that the document was
in Marathi., Am I correct?

SHRI N. K. P, SALVE: The docu-
ment was in English.

SHR] PIL.OO MODY; This ig what
you were reading?

SHRI N. XK. P, SALVE: Yes. (In-~
terruptions). [ am grateful to Mr.
Pilog Mody for having raised this
point that the document wag in Eng-
lish because instead of translating
Marathi into English, I am now go-
ing to translate English into Marathi
to show what it means. And then
understand its clear implications, and
you will have no doubt left, if you
make an objective evaluation of what
Mr. Venkataraman has said, along with
some other document that [ am point-
ing out to. You will have no doubt left
whatsoever, whatever else the docu-
ment{ may be called but it wil] never
be called a2 document of consent, That
is what Mr. Arun Shourie’s article
said. Havg I for a moment said that
what Mr. Advani read as one of the
recitalg in the trust deed is wrong?
Indeed, the trust deed, the recital is
there. It was named Indira Gandhi
Pratibha Pratishthan., Is this what
he said?—that for some time it was
not being named ag Indira Pratibha
Pratishthan. The appellation wag not
that of Indira Gandhi Pratibha Pra-
tishthan—that iy not whaty Mr. Ven-
kataraman said. What Mr. Venkata-
raman said wag she did not give her
consent. Purely a recita] in a trust
deed that it is named so and so does
not mean that the person hag given
hig or her consent. Many times trust
deeds are made in the nameg of per-
sons who have not given their con-
sent.. .
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SHRI N. K. P. SALVE; I am com-
ing to that...

SHRI PILOO MODY: May I ask
another question? God knowg how
many hundreds of reports appeared

on 10th October and thereafter this
trust has been named after her...
(Interruptions), She has an enor-

moug publicity department and large
staff which constant]y combs al the
publications. Nobody brought to her
attention, she did not thereafter re-
quest for an immediate withdrawal!

SHRI LAL K, ADVANI. On July
23 Mr. Dhawan wrote for this.. .

SHRI N. K, P. SALVE:. I am coming
to that... ,

SHRI PILOO MODY: I am asking a
simple question,

SHRI N, K. P. SALVE: My simple
answer is this, Maybe, there was
some delay because of the communi-
cation gap. But long before the con-
troversy started, long before anyone
raised a finger against Mrs. Indira
Gandhi. . .

SHRI PILOO MODY; Is it a com-
munication gap or is it a communica-
tion lapse?

SHRI N, K. P, SALVE: Are we
debating that there was no delay?
The crucial question ig this. If you
want to question the bong fides, unless
we understand the fact that there was
absolutely not a finger raised against
the mode of collection nor any allega-
tion made about tht mala fides of the
trust in June, and the Specia] Assis-
tant of the Prime Minister wrote a
letter to Mr. Antulay...

SHR] LAL K. ADVANI.
months after that,

Nine

SHRI N. K. P, SALVE; From Nov-
ember to June ig 9 months? What
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method of calculation is this? June | = e“ o )
to November is 9 months? At least While I am interested in the sub-

be correct in the calculation,

SHRI LAI K. ADVANI. October to
June,

SHRI N. K. P, SALVE: Mr: Advani,
even from October to June does not
make 9 months. "'Don’'t be obsessed
with 9 months. ..

SHR1 PILOO MODY: I would like
to know which system of geometry is
adopted. According to the Ucleadian
system of geometry on which modern
mathematicg ig based, October to June
is 8 months,

SHRI J, K. JAIN. No mention of
dates? Which day of October to
which day of June? Then you calcu-
late.

SHRI N. K. P. SALVE. From 11th
October to 7"th June doesn’t make 9
months. Anyway, now it is a question
of privilege that 7 made a wrong
statement. So, give another notice of
breach of privilege. Now, ip the
month of June what is crucial is this:
whether or not in the first week of
June, it ig well established that so far
ag the trust js concerned, this political
controversy was nowhere 0n the scene,
Is it not cleay that sometime in the
first week of June, though in Maha-
rashtra it wag functioning ag Indira
Gandhi Pratibhg Pratishthan, either
here in thig House or in the other
Houge nobody had ever said that there
wag anything mala fide about this
Pratibha Pratishthan collecting money
in the manner in which it wag collect-
ing or that there was any impropriety
nor was there anything said that pro-
bity or purity in public life or public
morality were involved in Mr. Antulay
agsociating himself with a trust which
was collecting funds. Nong of these
issues Were raised in the month of
June and in the month of June itself
Mrs. Gandhi wrote—and it is not de-
nied that it wag written in June—and
the document in originaj has been
produced here and ag the basis for

ject and while I do want the func-
tiong of the Trust to go on, T do not
allow my name to be associated and,
therefore, I would want you to
delete my name from the Trust.”

Thig iy what she has said, “I want my
name to be deleted from this.” This is
what she said and this 13 what Mr.
Venkataraman ment.oned. Thig is
what she said when she came Lo know
about it and she ask2d him to with-
draw her name,

SHRI PILOO MODY: ‘The crucial
question ig when she came to know
about it. (Int:rruptions). The cru-
c.al point is when she came to know
about this.

SHRI L. K. ADVANI: Sir, Mr.

Antulay has thankeg her for agreeing

to it. (Interruptions). When he has
thanked her for agreeing to this...

MR. DEPUTY CHAIRMAN: Let
him conclude, please.

SHRI N. K. P. SALVE; Sir, before
yvour judgmient is prcnounced, they
are already acting hopelessly demo-
relised and 2s a last resort Let this
listen now.

(Interruptions) .

SHRI PILOO MODY: Sir, I do not
want the gentlemanly behaviour of
the Opposition in comparison to that
of the ruling party members, to be
construed as demoralised. As gentle-
men, Sir, we would lize to hear the
other point of view even though it is
tabricated,

(Interruntions)

MR. DEPU1Y CHAIRMAN: Please

iel him conclude now.
(Interruptions)

SHRIMATI  AMARJIT KAUR
(Punjab): Sir, what is this? Every-
tim2 this honourable Ma2mber js get-
ting up and saying something.

(Interruptions)

SHRI FILOO MODY: Madam. 1
would recommend other issues like
‘Khalistan’ to you.

(hiteriuptior s)
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SHRI SANTOSH MITRA (West
Bengal): Sir, I object to the remark
of the honourable Member that the
Opposition 1y demoralised,

(Interruptions)

MR. DEPUTY CHAIRMAN: Please
let him conclude.

SHRI.N. K. P. SALVE: Sir, I am
coming to another contention against
what Mr. Venkataraman has said
and I will show how Mr. Venkatara-
man has been completely e.onerated.
He said: “I am producing the original
document signed by the Prime Minis-
ter on 11th October, 19807, which
clearly shows that the signed docu-
ment bearing the caption “Pratibha
Pratishthan”. ..

(Interruptions)

SHRI LAL K. ADVANI: Sir. what
ig it that is being quoted now? (In-
terruptions). I would like to know
what it is that he is quoting from.
He did not quote in the House.
(Interruptions), I do not think Mr.
Venkataraman quoted from it. 1f
this is an official dJocument and if it
is quoted here, it should he placed on
the Tabie of the House.

SHRI J. K. JAIN: No, no.

SHRI LAL K. ADVANI: Sir, he
read oul rron: his notes. He did not
quote from any document. I do not
object to his mentioning it. But I
want to know what it is because 1
thought he was only dquoting from his
notes, If it is a document that is be-
ing quoted, then it should he placed
on the Table. 4

(Interruptions)

SHRT PRANAB KUMAR MUKH-
ERJEE: It ig not a document. He is
only quoting from his notes.

SHRI N. K. P. SALVE. 1 am
quoting from the notes given to me
bv Mr. Venkataraman to show as to
what ais defence is in this. He has
given ¢ 1tz;n defence and T am quot-
ing from the notes. (Interruptions).
I am quoting from his notes. He has
given certain defence and I am quot-
ing from the notes (Interruptions).
And, Sir, whether it is to be placed
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or not to be placed may be your de-
cision. I am reading from the notes
to show what the truth of the matter
is, what the newspapers publish,

SHRI PILOO MODY: The whole
world knows about it. When  the
whol~ world knows about it, only his
papers do not mention it.

(Interruptions)

SHRI N. K. P. SALVE: This is
what Mr. Venkataraman's contention
is and his contention is that he was
producing the original document of
11-10-1980  which says that Mrs.
Gandhi signed the document bearing
the caption ‘‘Pratibba Pratishthan”.
(Interruptions)y, “When it is ‘Pratibra
Pratishthan’ ”, further he says, “and
not Inditz C.ondhi Pratibha Pratish-
than as stated :n the newspaper report
relied upon by the honourable Mem-
bers, the honourable Members can
see that report and decide that Mrs.
Gandhi has not signed document of
consent to the Trust of Indira Gandhi
Pratibha  Pratishthan to be named
after her.”

(Interruptions)

SHRI PILOO MODY: I do not think

thiz is correct,
‘(Interruptions)

SHRI N. K. P. SALVE:; I am not .
yielding. Please sit down. (Interrup-
tions)

SHR1 LAL K. ADVANI: Sir, a
copy of the “Lokraj” was produced
before you., (Interruptions) It is a
copv of the “Lokraj”,

MR, DEPUTY CHAIRMAN. That is
all right. Let him conclude now.

SHRI LAL K. ADVANIL: “The
Indian Evpress” is not the right thing.
1t is the “Lokraj” which is important
because that is {he Government decu-
ment,

MR. DEPUTY CHAIRMAN: Both
the things are there. They must be
there.

SHRI LAL K. ADVANI: What 1
mean to say is that I am not relying
on “The Indian Express”,



279 Re Notices of Privilege [RAJYA SABHA] against Minister and 280

SHRI N. K. P. SALVE: Sir, the
Trust deed was registered on the 18th
November, 1980 and you can see the
tour programme of Mrs, Gandhi. If
it is registereg on the 18th November,
1980, how could it be jnaugurated in
October? (Interruptions). Sir, this
is just like saying that a child is guilty
of certain acts which, in point of
time, were done before the child was
born. (Interruptions).

SHRI NAGESHWAR PRASAD
SHAHI: No, no.
. (Interruptions)
2PM

SHRI N, K. P. SALVE: This is
your interpretation.

(Interruptions).

The inauguration of the trust by

usage, by practice, and by every
known social custom...
(Interruptions).
SHRI NAGESHWAR PRASAD

SHAHI: No. (Interruptions). A trust
can be inaugurated before registra-
tion.

(Interruptions).

SHRI PILOO MODY: Mr. Deputy
Chairman, Sir, he is misleading the
House. Mr. Salve and I can sit in the
lobby and discuss the matter, The
trust is operative from that moment.
That is the law.

(Interruptions)

SHRI N. K. P. SALVE: There is
some function. There is some... (In-
terruptions)., There ig bound to be
some ceremony, and if you are going
to say ‘No’ (Interruptions) let
the country know... (Interruptions).
Please yourself,

(Interruptions).

SHRI LAL X. ADVANI: Mr, Salve
used the word * I think it is totally
unparliamentary,

(Interruptions).

Shri Arun Shouri

MR. DEPUTY CHAIRMAN: It will
not be recorded.

SHRI PILOO MODY: Let it be on
record and let jt show what sort of
person he is.

SHRI LAL K. ADVANI: 1t s
totally unparliamentary. You cannot
call an hon. Member a *

SHRI PILOO MODY. 1 want it to be
on record. .

MR. DEPUTY CHAIRMAN: Now
it has been done,

SHRI PILOO MOLY: I want it to
be known that Mr. Salve called me
*angd it should be on records.

(Interruptions)

SHRI J. K, JAIN: Are you not a *
(Interruptions)

SHRIN. K, P. SALVE: I regret
having used the word in the rush of
the moment which I should not use.
But I will humbly pray to him not to
act ag one,

(Interruptions),

The trust was registerecd itself in
November, and it is nobody’s case
that Mrs. Gandhi anywhere near this
date went to Bombay and, therefore,
the question of inauguration just does
not arise. There is a document in ori-
gina] which, Mr. Venkataraman tells
me, has been submitted tg the Chair-
man. And this ig a crucial document I
rely upon, submitted to the Speaker
and Chairman. Mr. Venkataraman sayg
that the Prime Minister did not accord
permission to Shri Antulay for nam-
ing the trust as Indira Gandhi Pratibhg
Pratishthan ag the letter from the
Special Assistant to the Prime Minis-
ter in June, 1981 clearly shows. (In-
terruptions), What ig it that you are
trying to rely uvon to drag Mrs.
Gandhi’s name into this, for dragging
Mr. Venkataraman into thig or....

*Not recorded,
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SHRI LAL K, ADVANI; He wanis
only Mr. Antulay to be dragged into
this.

(Interruptions)

SHRI N. K. P. SALVE; Who am [
to drag him? (Interruptions), I am
nobody to drag Mr. Antulay. Mr. An-
tulay himself said that it was his own
error. He dragged himself into this
by error. (Interruptions). This is the
difficulty, He dragged himself into
this by mistake, and as a result of
this, by complete distortion, by
falsehood, by capricious and malicious
propaganda they are dragging the
name of two persons who have
nothing to do with the trust,

(Interruptions)

Thig is capricious, this is malicious,
entirely unfrue. Sir, this is borne out
by these documenis. (Interruptions)
The person concerned obviously has no
knowledge of the document of con-
sent or deliberately and wilfully does
not say it. Whatever he writes consti-
tutes a question of privilege. But is
it proper that we give importance to
such utterly false, untrue and irres-
ponsible statements by newspapers?
(Interruptions) I will show you pre-
cedents: forget about it. One way of
punishing the guilty iy by showing
the contempt he deserves, by com-
pletely ignoring it,

Sir, I am citing the case in England.
(Time bell rings). Sir, I will take
five minutes. Sir, there have been
caseg in England where such instances
have come about. The newspapers
have publisheq defamatory and libel
statements but the Privilegeg Commit.
tee refused them and decided not to
take cognizance of them and ignored
with the contempt they deserved.
And that is what we want to do. Sir,
from the May’s Parliamentary Prac-
tice, I ghall show ' you two famous
cases, one in England and the other in
India, from the May’s Parliamentary
Practice, 18th Edition, page 167. That
will suffice. Sir, this is ‘from the
May's Parliamentary Practice, 18th
edition, page 167. Sir, in some ins-

’
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tances, the House has contended 1seif
with adjudging the papers’ complaint
of a libel without taking any furiher
action. And, Sir, I am reading from
the famous ‘Daily Mail’ case. This is
as recent as 1947, And this is what the
Privileges Committee had held that a
breach had been committed by a false
reporting that there was some secrei
session of the Parliament, that (he
Members participateq in a secretive
manner separately and then in the
House, which wag very derogatory to
the dignity of the House. In that
connection, the Privilege; Committee
said, and T am quoting from the
report of the Privileges Committee
of the House o0y Commons in the
‘Daily Mail’ case, 1948, page 4:

“Whilst recognising that it is the
duty of Parliament to interyepe in
the cases of attacks which may tend
to undermine public confidence in
and support of the institution of
Parliament itself, your Committee
think it important on the one hand,
the law of Parliamentary privilege
should not be administered in a
way which would fetter or dis-
courage the ‘free expression of
opinion or criticism, however pre-
judice or exaggerated such opinions
or criticisms may be, and on the
other hand the procesg of parlia-
mentary institution ghould not be
used in a way which would give im-

portance tgp irresponsible state-

ments.”

Sir, thjg is the procedure . .
(Interruptions)

SHRI DINESH GOSWAMI: Sir,

may I ask one question?

SHR1 LAjJ, K. ADVANIL: Is it a
Committee’s Report?

(Interruptions)

SHRI N. K. P. SALVE: . . . below
our dignity {0 give importance to un-
true, fals capricious matters.

SHRI DINESH GOSWAMI: Sir
may I put one question to Mr. Salve’
Is it not a fact that in both the cases
the matter went to the Privileges Com
mitte. .. (Interruptions) In botl
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the cases, the matter wenif to the
Privileges Committee and the
Committece decided, Are you

saying that if the permission is refus-
ed, there wil] he ng privilegz? In nne
case, the conseit was given. These
cases went to the Privileges Commit-
tee. They decided not to take up.

SHRI N. K. P. SALVA: Seco.dlv
Sir, I may read from the report of
the Privileges Committee in India.
Sir, I am reading from the 9th Re-
port of the Privileges Committee of
the Second Lok Sabha.. .

SHRI LAL K. ADVANI: Is it the
Privileges Committee Report?

SHRI N. K. P. SALVE. The Re-
port of the Privileges Committee,

SHRI DINESH (}OSWAMI; Sond .
1o the Privileges Committee.

SHRI pPILOO MODY. Mr. peputy
Chairman, Sir, the hon. Member has
quoted . . (Interruptions), Sir, 1 am
on a point of order. (Interruptions)
Kindly make him siy down. I am on
a point of order.

MR. DEPUTY CHAIRMAN:
Please.

Yes,

SHRI PILOO MODY: 8ir, he has
quoted two examples, both Reports of
the Privileges Committee, one of the
Houge of Commons and the others of
the Lok Sabha. We also maintain
the game thing. Let the Privileges
Committee come out with the same
ruling, We do not mind. Let it go
to the Privileges Committee first.

SHRI N. K. P. SALVE: Sir, you
rightly heard the argument. I was
only to be heard for the purposeg of
rejection. It is not understandable
what they arc saying.

Sir, I am reading ‘from the ik
Report of the Privileges Committee ol
the gecond Lok Sabha, page 2, and
this -is what they said:

[ RAJYA *ABHA |
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Commitlee are op the
opinion that such remarKg which
cast aspersiong arid attribute ir-
responsibility tend to giminish the
respect due to Parliament. Strictly
construed, they would amount to 4
breach of the privileges of the
committze. The Ccmmittee, how-
ever, ‘fael that it is not consistent
with the dignity of the Houge tu
take notice of every such statement
~which may technically constitute a
contempt oy the House. The House
would best consult its dignity if it
ignored  such improprieties and
indiscretions.”
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L‘The

Sir,, I gubmit that the best way we
can show contempt for utterly untrue,
incorrect and ‘false reporting in the
Indian Express is by svhowing the
contempt it deserves by ignoring it
and by not.sending it to the Privi-
129eg Committee,
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The Housa then adjourned
for lunch at gleven minutes
past two of the c¢lock.

,

The House reassembled after lunch
at eightéen minutes past three of the

clock, The Vice-Chairman (Shri
Dinesh Goswami) in tThe Chair.
REFERENCE TO THL ALLEGED

OF BUILDING CONS-
TRUCTION WORKERS IN DEIHI(

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): gpecial men-
tions. Shri Malik.
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